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Record of Proceedings

During the hearing, the learned counsel for the Petitioner and learned senior
counsel for DVC and learned counsels for the Respondents, advanced extensive
arguments in support of their contentions and reiterated the submissions made in their
respective pleadings.

2. After hearing the learned counsels for the Petitioner and the Respondents, the
Commission directed the Petitioner and the Respondents to file their respective written
submissions with copy to each other, by 30.6.2019.

3. Subject to the above, the Commission reserved the order in the Petition.

By order of the Commission

Sd/-
(T. D. Pant)
Deputy Chief (Law)
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